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CENTRAL ADMINISTRATIVE TRIBUNAL
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Hearing through video conferencing

0.A. No. 61/563/2020
This the 26™ day of July , 2021

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J)
HON’BLE MR. ANAND MATHUR, MEMBER (A)

V K Sethi
....................... Applicant
(Advocate:- Mr. Abhinav Sharma, Sr. Advocate assisted by Ms. Saba)
Versus
1. U.T. of J&K and ors
................... Respondents

(Advocate: Mr. Amit Gupta, learned A.A.G)

ORDER

[ORAL]
(Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member-J)

Learned counsel for the applicant submits that the T.A. has become infructuous

on account of subsequent developments.

2. Accordingly, the T.A. is dismissed for having become infructuous.
(ANAND MATHUR) (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)
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